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!
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:No.A—22012/1/96—SI(A) dated 28.8.1996
"(Annexure—2) transferring him  from
« AJLR. Guwahati to AR, Haflong.
Heard the counsel of the parties for
admission and perused the contents
of the éppliéation and the . reliefs
sought. The Director General, Al
:'Indla Radio, New Delhi, had by the.
¢+ telegram conveyed by the memorandum
: No.4/9/77-SI(A) dated 1.10.1996 (Annex-
¢ ure-4), stated that the representation
of the applicant had been considered
and rejected. The applicant on the
other hand has submitted that he
had never submitted any representation
against the impugned transfer order
earlier than the representation dated
5.11.1996. It is also seen that after
the representation dated 5.11.1996
a telegram from the Director C}eneral,
A.LR., New Delhi, was received in
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.the office of the Station Director,
Akashvani, Guwahati, respondent No.4,

~on 15.11.1996 stating that the applicant

- should be relieved forthwith positively

before 20th and to report compliance.

In  this " telegram no reference has

been made to the representation dated
5.11.1996 stated to have been submitted

by the applicant and there is no men-

' tion that his representation had been

'v“dis\pose‘d of by the Director General.

After ‘considering, the submission of

. the counsel for the parties and perusal

© of the " application 1 consider that

~ this application needs not be admitted

“at’ this stage, but that it should be
disposed of with certain directions.

‘The" application is, therefore, disposed’

"of ;with a .direction ‘to the applicant

{ to submit a representation afresh

 to the Director General, All India

Radio, Akashvani Bhavan, New Delhi,
respondent No.2, giving details of
his grievances and difficulties regarding
‘his transfer within 5 days from today
'throﬂgh proper channel. It is further
direﬁ:ted that. the respondent No.2
shall dispose of the representation
of the applicant, if any, submitted
before him within 10 days from the
date of receipt of the representation
by him by a speaking order. The appli-
cant is at liberty to approach this
Tribunal again in the matter if he

is still aggrieved with the order of

. respondent No.2.

After hearing the counsel
for the parties it is further directed
that the respondents shall keep in

. abeyance the operation of the impugned

order  No.A-22012/1/96-SI(A)  dated
28.8.1996 in so far as it relates to
the applicant and respondent - No.6
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till the disposal of the representation,
if any submitted by the -applicant,
by the Director General, All India
Radio, New Delhi.

The application is disposed

of as above. No order as to costs.
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BEFORE THE

CENTRAL ADMINI STRATILVE TRIBUNAL: : GUWAHATT BENCH\

Hgad

C.Aa, No, 9‘?2‘032 1996

BETWEEN

Shri Chabin Medhi,
Assistant Station Director,
All India Radio,

Guwahati,

1.

2

4.

N
¢ e o &

AND

The Uhicn of India,
teprecented by the Secretary
to the Governmant of India,

-

Aoplicant

Ministry of Information & Broadcasting,

New Delhiel.

The Director General,
All India Radio,
Akashvani Bhawan,
Parliament Street,
New Delhi-1.

The Director General,
Doordarshan, Mandi House,
Copernicus Marg,

New Delhi-1.

The Station Director,
All India Radio, Guwahati.

 Shri S. Krishnan,

Dy, Director General (Programme),

~All India Radio,
-Akashvani Bhawan,

New Daelhi-1.

Shri M.X. Bhuyan,
Agsistant Station Director,
All India Radio, Haflong.

COH td. e e .P/ 2.
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DETAILS OF APPLICATION

1. PARTICULARS OF THE ORDER AGAIN T WHICH
THE APPLICATION IS MADE :

The applicafion is directed againg the order
of transfer déted 28.8.96 to the extent of transfer of the
applicant from All India Radio, Guwahati to All India Radia,
Haflong and also to the extent of transfer of the respondent
No.6. The application is al® made. for a direction to the
official resbondénts for absorption of the gppliseant in the-

Doordarshan Programme Management Cadre.

2. JURLSDLCTION CF THE TRIBUNAL :

The ppplicant declares that the subject matter
of the instant gpplication is within the jurisdiction of this

Hon'ble Tribunal.

3, LIMITATION

The applicant further declares that the instant
applicabtion has been filed within the limitation period
prescribed under Section 21 Of the Administration Tribunals,Act

1985,

4, FACTS OF THE CASE :

4.1 That the is presently working in All India Radio,

Guwahati as Assistant Station Director: The applicant is

born in the cadre of Indian Broadcasting (Programme) Services
hereinafter referred to as the IBPS, in the .Junior Time

Scale.

Cobtd....P/3,
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4.2 That All India Radio and Doordarshan are both
undei the Ministry of Information and Broadcasting.Although
transfer takes place‘between the two media,.the sexvices of
the mexitismer agplica nt has in the meantime been born

in the Doordarshan Programme Management/Production Cadre

~of IBPS as will be evident from the communication dated

16.5.95 issued by the Director Director (Administration - PR
o5f the Directorate General, Doordarshan, New Delhi enclosing
thefewith a seniority list of officers in Junior T¥ime Scale

of Doordarshan Programme Management Cadre of IBPS,

4.3 That in view of the aforesaid factual position
the gpplicant was expecting his transfer and permanent
absorption in the Doordarshan Programme Management/Production

Cadre. The name of the applicant appears at Sl.No,40 of

_the list annexed to the aforesaid communication dated 16,5.95.

A copy of the communication dated 16.5.95 1s .

annexed hereto as ANNEXURE.],

4,4 ' That the spplicant joined as Programme Executive
under the Ministry»of Infdrmation and Broadcasting way back

én 24.9.77. His initial posting was at All India Radio,Guwahati
and thereafter he is serving in many difficult stations

of the North East Region and elsewhere. For instance, the
applicant served in Dibrugarh which is treated as difficult,
station, Shillong and also Gangtok in Sikkim which is also
cohsidered to be a very difficult station, Subseguently,

the gpplicant was posted at Guwahati and he joined at All

India Radio, Guwahati on 6.12.,93. Although the applican t

Contdo LR ] ‘P/4.
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is presently working in All India Raoio, Guwahati.as
already indicated hereinabove, he has in the meantime been
absorbed in the Programme Management Cadre of Doordarshan
and he was expecting his absorption in the Doordarshan.
It is pertinent to mention here that the applicant is entitled
to certamn privileges and prqtections as has been laid down
in the Presidential Circular dated 18,4.83 giving some
spécial benefits td persons who have been serving in the

North East Region,

4.5 Thaf the applicant states that by an order dated
28.8.96, he has been sought to be transferred from Guwahati

to All India Radio, Hafldng. By the same order, the respondent
No, 6 has been sought to be transferred from Haflong and posted
at all India'Radio, Guwahati in place 6f the applicant. The
saidAtransfer order also indicates that the respondents =mxex’
No, 6 will not be entitled for T.A /D.A. etc. since his
transfer has been done on request;

/

A copy of the aforesald order of transfer dated

28.8.96 is annexed hereto as AMVEXURE-2,

4,6 That the applicémt states that although he is

aware Of the fact‘that transfer is a condition of serxvice
and that a person cannot claim to be posted at a particular
station perpetually; The aforesaid order dated 23.8.96

came as a shock and surprise to the applicant in view of the

- fact that he is the juniormost of IBPS in Junior Time Scale

as regards length of service in a particular station inasmuch
\

as the other Asstt, Station Directors posted in Guwahati

Contd...P/b.
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who nave served for longer pericd than that of the spplicant.
Furthermore, there W%EF_P?ISOnS in othe;'s§aziuns in the

N.E. Region wh? have been posted at a particular station

for much longer years than that of the gpplicant. While those
persons wke kmwz kmmx have not been disturbed, the apﬁlicant
has been sought to bebtransferred out only to accommodate the
respondent No. 6 whitch is evident from the Annexure-2 ordet
itself. The anguish of the applicait was further sggravated
by the fact that the respondent No, 6 has been posted at
Haflong only for about a yearﬁwﬁen he has been sought fo

be accowmodated.aé Guwahati to the detriment and disadvantage
of the applicant. The gpplic-nt has been singled out for
@iscriminatory treatment to accommodatevthe réSpondent No., 6

when there were other persons who have served for longer

e

period than the applicant at Guwahati. The comparative chart
of tenure of posting in Guwahati of the Asstt. Station

Directors are given below :

Name of the officer Serving in Guwahati since
.(a) Shri Khagen Mahanta, 7.7.96 as Staff Artist and

52.6.,93 till date as Asstt.

Station Director.

(b) Shri Debendra Nath 5.7.93 as Asstt.,Station Director
Basumatary
(c) The applicant EXL2¥ME 6. 12,93,

Further one Shri L.Ch. Sailo, Asstt. Station Director has been
sarving at All India Radio, Shil ong since 1976 and one Shri
T. Dhondup, Asstt., Staticn Director has been serving at

Tawang Station since 1979, These persons have not been

Contde...P/6.
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disturbed whereas the applicant has been sought to be
transferred to accommodate xkm Shri M.K. Bhuyan who has
served at Haflong for only about a yéar and who has made

a request for transfer to Guwahatl as will be evident from
the afokeséid order dated 28,8,96, He met the Station
Director, All India Radio, Cuwahatl making a requesf that
his release may be deferred in view of the ailment of the
applicant as wéll as Of his wife. ée it stated herxe fhét
that the sgpplicatt is a patient of chronic heppatitis

and is under constant medical % care. The applicant is also
to get his.ailment followed up at regular intervals for
assessment of his cardiac status. It is also pertinent to

mention here that the wife of the applicant has been suffering

from Gynaechological ailment for quite some time now and

»

' she may need hospitalisation and surgery treatment at any

time. The Gauhati Mzdical College Hospital has also issued

a certificaté dated 25.10.96 indicating that the wife of the
applicant needs constant attendance by husband. The case

of the applicant's ailmeitt has also been referred to Appollo
Hgspital, Madras by the Diractor of Health Services, Assam

by a memorandum dated 19.7.95.

Copies ¢f the medical certificates are annexed

hereto as ANNEXURES- 33, 3B and 3C,

4.7 That the respondent No. 4 éssured the goplicant
that he will not be released till the medical treat@ent of.
the app icant and his wife gets stabled and he also stated
that since the transfer order indicated that the respondent

No. 6 will relinguish the charge of his post only after

Contdeees P/ 7



his subst

v

..'7_.

7

itute takesy over, there will not be any difficulty

in postponing the release of the gpplicant, Being situated

thus, the
the order
applicant
accommoda

responden

i1s the au

officers
his undue

applicant

4.8

know of a

applicant did not make any representation against
of transfer although the fact remains that the

has been singled out for differential treatment to
te the respondent No, 6 who is a blue eyed boy of the
t No,5. Be it stated here that the respondent No., 5
thority to decide the matter of transfer of IEPS,
through out the country and it is only becar se of
favour bestowed on the reéponéent No, 6 that the

has been sought to be made to suffer,

That the applicant was shocked when he came toO

telegram dated 1.10,96 issued by the respondent No,2

whereby the representation of the applicant has been

purported

4,9
reprasent
or c an‘ce3
the fact
telegram

which wag

ly rejectéd. A post copy of the aforesaid telegranm

"dated 1.10.96 is annexed hereto as ANNEXURE-4,

That the spplicant states that he never made a

b =L

ation before the authority to consider the stay

v . e e e

lation of his order of transfer ; but notwithstanding
that he made any representation, the aforesald
dated 1.10.96 purports to consider the representation

never filed, the representation has been rejected..

By the said communication, the Station Director, All India,

Radio, Gu
immedi ats
It is als
of the te

responden

wahati has been directed to release the gpplicant

ly with instruction to report for duty at Haflong,.

o curious to note that the copy of the post cOpy
legram has been endorsed to Shri M.K. Bhuyan, the
t No, 6.

COntd’ o & QP/8
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4,10 That thereafter two telegrams were issued/received
on the same date from the Directorate General, A.I.R. whereby
it has been directed tc confirm whether the applicant has
been released and %Xw if not relieved; it was directed to
relieve him positively by first November, By the second
telegram‘the Station Director, A.I.R. Guwahati was reguested

to relieve the applicant immediately and tO report complianee.

Copies of the aforesald telegrams which were
received at A.I.R. Buwahati on 1.10.96 ate

.annexed hereto as ANNEXURES.5 and 6,

4,11 That the applica nt states that from the aforesaid

facts, it will be clear that there was an unholy haste and

P T .

pressure from the Directorate to release the applicant.. As

alréady stated hereinabove, the respondent No., 6 - Shri S.

Krishnan is the authority who decides the matter of transfer
at the Directorate General, All India Radio and it only
because Of his undue favour to the respondent No. 6 that
the gpplicant has Eeen séught to be transferred out and
pressures have been mounted on the Station Director, A.I.R.
Guwahatl to release the applicant., The respondent No, 5 has

bestowed undue favour to the respondent No., 6 to much

AP I = A . -

inconvenience of the gpplicant which is reguired to be

S el N -

scrutihisedvby this Hon'ble Tribunzal in order to ensure that'
égg_;;plicant is not dealt with xke xxmmxfzx ®% arbitrarily

and with caprice. 1t is spparent and clear that the transfer
of the applicant and the respondent No. 6 are not in the

public interest. The transfer of Shri Bhuyan is only on his

COl’l td. LN OP/9‘
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pérsonal reguest and no public interest can be assigned
or attributed to his‘t;:;;£;}';o Guwahati., The gpplicant

has no objection in aécommodating a particular person in

a particullmr station but while going to'give such benefit

to respondent No, 6, the respondents ought to have taken
into cOnsideratioﬂ the comparative hardship to the person/
persons who would be affecféd while acc0mmodating the
respondent No,68. As already stated hereinabove, there are
two persons in Guwahati who have served as A.S.D. for longer
term thén the applicant and therefore therécannot be any
earthiy{reason as to why the applicant should be picked up
for differential treatment while the other persons who have
served for longer term at Guwahatl should mot be touched,
Malafide is the foundation of the order of transfer of the
applicant and the respondent No. 5 is the person who Rax

is in colourable exercise of power issued the order of
transfer tc the great detriment of the applicant. Itjis
thus a case where Your Lordships would be pleased to pieree
the veil and bring to light the cixcumstancesfresponéible

for metting out the differential treatment to the goplicant.

4,12 That the applicant states that as already stated
hereinabove, he has already served in difficult stations
for long years,zmek as such he reguires some benevolent
consideration more so when both the applicant as well as his -
wife are undergoing treatment and when at Hafiong there will
not be appropriate treatment for the aiiﬁent which the
applicant and his wife are suffering. Thié on'ble Tribunal
will also consider the fact as‘to why Shri Khagen Mahanta

who has been serving continuously in Guwahati since 7.7.76

Contde...P/ 10,
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(as staff artist fax upto 21.6,93 and as A.S.D. thereafter
till date) has not been disturbed while the appiicant
whé hxr sy xempix is yvet to complete his tenure of three
years in Guwahati has been sought to be disturbed. This
Hon'ble Tribunal would also consider as to why the respondent
No, 6 who has not éven completed a year, not to speak of

his tenure at Haflong has been sought to be accommodated at

Guwahatl at the cost of the applicant.

4,13 : That being faced with such a situation, the
applicant made a representaticn dated 5.11.96 tc consider
his case sympathetically/and.to»stay his transfer order

for atleast another six months,

A copy of the afcresaid mzder representation

dated 5.11.96 is annexed hereto as ANNEXURE-7,

The applicant craves leave of this Hon'ble Tribunal

~

to xzfrx treat the representati.n ofthe applicant as a part
of this application, In order to avoid repeatition the
applicent has not made the stgtements which are urged as

grounds in the representation,

4.14 That the applicant states that till date his
représentation has not been considered or disposed of.
Howéver, in the meantime, another telegram has been issued
by the Directorate asking the respondent No. 4 to confirm
whather the gplicant has been released and if not why.

It is further directed that the gpplicant should be
relieved forthwith postively before 20th of November.
However | The appli cand for nwot bewn (laatedl 4o ”}d:)/; o -

‘ Contd.-co'P/llo -
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4.15 . That in view of the
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A copy of the aforesaid telegram is annexed

hereto as ANNEXURE.S,

aforesaid facts, an extreme

urgency exists in the matter and immediate interference

of this Hon'ble Tribunal is called for.

5. GROUNDS FORRELIEF WITH LEGAL PROVISIONS :

5.1 Bor that the applicant having been borne in the

cadre of Door darshan, the respondent No. 2 ought xm not to

‘hdve transferred the applicent without All Indla Radioc and

it was only with the concurrence of the reSpondent No, 3

that the order could have been paﬁsec.Slnce the order of

not
rransfer has/been passed with concurrence with the respondent

No. 3, it cannot stand and is liable to be .set aside and

quashed.

5.2 For that the transfer of the pEkikiksmex applicant

having n been made in public interest and having been made

only to accommodate the resp ndent No, 6 giving him undue

favour, the same cannot stand the test of judicial scrutiny,

f

IrBXL
5.3 For that malafide is the foundation of the order
or transfer and the aplicant has been singled out for
discriminatory treatment.

, . | .
For that &he gpplicant and his wife being under

5.4
constant medical care %% his case need to be considered with
benevolence by the respondents and he is atleast entitled to

a consideration of his representation & made on 5.11.96.

Contde..P/12.
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545 - For that the applicant did not make any
‘representation before issuance of the telegram dated

1.10,963speaks volume aboutk the malafide intention and the

‘pespondent-No. 5 being the authority to issue the orders of

transfer, his versicn. of the matter is réquired to be
examiﬁed by his Hon'ble Tribunal before the x order of
xrsper transfer in respect Of the applicant and the
respondent No, 6 are catried out,

5.6 For that there is violation of Articles 14 and 16
of the Constitution of India inasmuch as while the Assistant
Station Directors senior in the station has not been
disturbed, the applicant has been sought to be transferred
out thereby insgling out for differential treatment.

5.7 For that the transfer order having not been made -
in the public interest and only to accommodate the re spondent

No, 6, same cannot be allowed to stand to the detriment

of the gp licant.

5.8 For that thetewas nc occasion to transfer the .
applicant except with intention of malafide and the same

is not sustainable and liable to be set aside and guashed.

5.9 For that the applicant cannet be victimised

for the purpose of accommodating the iespondent No.6.

5.10 For that in any view of the matter, the impugned

order is liable to be set aside and quashed.

Contd....P/13.
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above, the applicant prays for the following reliefs :

....\13..

6. DETAILS OF REMEDIES EXHAUSTED

X

The applicant submitted his representation ; but
the same ‘has not been disposed of. As such, he does not have

any alternative but to approach this Hon'ble Tribunal,

7e MATTE“S NOT PREVIOUSLY FILED OR PENDING :
BEFORE ANY OTHER COURT :

The.applicamt declared that he has not made any
application, writ petition or suit regarding the subject
matter of the instant application before a&ny other guthOthy
and/or Court or any other Bench of this Hon 'ble Trlbunal
nor any such application, writ petition or suit is pendlnq

before any of them,

8, RELIEFS SOQUGHT :

In view of the facts and circumstances narrated .

(1) To set aside and quash the order No.A-22012/1/96-51(2)
dated 28.8.96 to the extent xkw it concerns the

‘spplicant and the respondent No.6.

(ii) To direct the respondents not to transfer the spplicant
from his present place of posting till he is absorbed

in Doordarshan Programme Management Cadre.

(iii) To direct the official respondents to absorb the
P rogramme

the appllbant in Doordarshan/Management Cadre.
(iv) Cost of the anplication

Contd...P/14.
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(v) mny other reliéef or reliefs to which the applicant

is entitled under the facts and circumstances of the

CasSee ’

9, INTERIM ORDER PRAYED FOR :

Papding diéposal of the application. the opration

' \
of the impucned order dated 28.8,96 (Annexure-2) may be stayed

to the extent it conceins the gpplicant and the respondent

No,6e.

10.0...000

The spplication is filed through Advocate.

(1)
1

11. PARTICULARS OF THE I.P.O.

69~ >49329

(i) 1.P.0. NoO,
(%i) Date : 21 1. Y

(iii) Payable at : Guwahati, t

12, LIST OF ENCLOSURES :
As stated in the Index.

VerificatiOneeess-
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VERIFICATION

v

I, Shri Chabin Medhi, Assistant Station Director,

All India Radio, Guwahati, the applicant do hereby verify

"and state that the statements made in the accomp anying

application'in paragraphs 1 to 4 and 6 to 12 are true to

my knowledge ; thas e made in paragraph 5 are true to my

legal advice and I have not supp ressed any material

fact.

Ad I sign this verification on this the 21st

day of November 1996 at Guwahati.

MN\ MQDOQ/&



Lol lANNEXURE)

GOVERNMERNY O INDIA
DIRECTQORATE GENERAL :DOORTARSHAN
DOORDARSHAN BEAYAN :NEW DSLHI-1

SUAPT LYY SEOPLON

e e = o~ — e s

NO. A—11019/21/94_s.'1n%>' DATET : 1£,05,95

OFFICT ~NORANDUM

in the Junior Time Scale of Doordarshan Preor——mes Menagement/
Production Cadre of IB(PJS. as received from —-2 Ming
of I&B is enclosed.

2. The list méy be circulatec amongst the Cfficers

of the Cadre at your Kendra in regsrd to corz=zztnzse of the
particulars/details given {erein and furnisn trhzir objection(s)
1f any in duplicate agei=st the discrevincizz ==z,, to the

undersigned latest by _Zadkholay,- 19965,
rd Swac

[ ( Be 2277 )
DY. DIRZCTCE . 27r)

Directer,
Donrdarsh Kendra,

[
I

gs&w? in«gh\N&é&hs,
A el - Stedoan \)\‘Md"@\f _
A {Q 3_-1\ OLCQ » Q &c(.x. <,

CT Wws i 'E\,I(J | |

&gﬁfyeé.
A3

pavecae, ZURE,




Seniority list of officers in JUNICR TIME SCALE (Rs. 2200-4000) of

T ~ DOORDARSHAN PROGRAMME MANAGIMENT anRE OF I3H {7)s
 ; as on : 01.05.85
- - Sanctionad Strength : 78(87-9%)
T ey '7z"‘”’ : X*Posts abclished under 10% cut)
| S1. Neme Date of Whether ©Date of apptt. Whether - " UPSC ra2ference Ko Remarks '
No. 2irth SC /ST in the present Confirmed and Date
' _ _gzece_ _ _ _ _ _ _ _ e -

1 2 3 4 ) 6 7 g
Cl. 3=, Prince J2i ESingh 05.03.38 - . 28.058.82 -Yes 2(2)F.1/19(4) /39-AUIIT

daated 09.039.88 )
(p)F.4/19(2) /S1-AU.IIZ
dated 26.11.,91
2. izt. V. Rema@ni Sanval 6.09. - 31.01.20 -— (2) F.1/19(22) /39-AU,I11
C2. =z=t. Vo 3_Jan1 apv__ 06.09.41 _ 0 da%éo (22) 729
(6)F.4/19(2) /S1-AU.III
dated 26.11.91

03. I=. Mchc.~shr>of lone 22.06.48 = -- _ - 14,02.90 - -do-
C4. Z=. S.X. Dzscupta 20.08.41 - . 31.01.9¢ -— - —do- .
. . 3 A 3
* %ﬁrr 1.5 '
06. Em=z, YNWimmi CGupta 15.11. 4¢ - - 31.01.90 - (2)FP.1/19(22) /89-AU,TIX

dated 15.05.90
.o (b)F.4/19(2) /91-AU.II1
: . : ‘dated26.11,91

r7. ¥s..Sakza Zaidi 01.01.52 - 15.C2.90 - ... (a&)F 1/L9 22) /89-AU,IIT
o ) . : i DcteQ 3 03.90
Ab)F.4/19(2) /91-AU.IZ1I

e o - dated 26,11.91 o
A/@é’\xz ' ‘ ' : Contea oen 2/~<
QLAE | N . e

AANOCALL



T RN T et o e s e S e P e e b e,

._-....-.-*-’--__‘—._.._~~~......~.n.m—.-.---—-—-.—.._.—_.~
T T T T T T T e e e e

) © 0 1E008.47  SC O 09.11.90 - (a C

~ W

//89-RQW Dtd. 12.03.91 e e - \
1)92"’2"'\}.6 Dtd. 24001095 R \%

Shri Ramekant . - T 08I05.50 7T TS U 9404001 ~_— o -do- 4 “y
10. Kum Sehzadi Simon - 1500448 - 31,01.90 - (2)F.1/19(22 ) /8S-AU. IIT Dtq. 15.05.90 ‘ B
- | T R o | F.4/19(2)/91-2U, ITT Dtd.2€6.11.91
. 11. Sh. Rejan Sebherwel 26.07.52 -=  12402.50  __ —do- -
N - ) .
12. Sh. S5-V. Shama 21.02!39-;~55~Hq§1:o7;90 " Yes (a F.1,/19(4) /ee~AU. ITT Dtd.08,09.29 - ) )
e - o R | (b F.4/19(2>/@1-AU-III'Dtd.26.11.91 :
¥ 13. Sh. M.S. Naik " 13.07.37 -2 17.10.88 = Yes () F.1/19(20)/87;AU.III"Dtd.26.04.88
- : ' by F.4/19(2) f01-2U.T17 Dtd.26.11,91
Vs s/ > - 4
14. 8h. S. Vigy-rthi i%,08.49 == .29.11.90 - (2) F.z/zoaﬁéorg.rv Dtd.12.03.91
o 1 S (8, F.€/19(1)99%AU.6 Dtd,24.01,95
“15. Sh. K.¥. Sk: e -« 15.07. 0. 07 ‘
15, 8} M. Shima 15.07.38 -~ %o.o/.9o -- (2) P.1/19(22)/g0-au. 111 Dtd.15.05.90
o - . (B) F.4/19(2)/c1-2U.ITT Dtd. 26,11.91
16. Sh., B.T. Sharmma 5 ‘ Py ' : :
~ : Sham 20.10.48 - 29.06.9%\ —— (a) Fo1/1¢(22)/00-AU.IIT Dt3.14.05,91
- }« Yoo (b) F.4/19(1)9222.6 Dtd.24.01.95
17« Sh. NeJ. Sitlou 01.03.44 ST 29.06.91 . . . —d-o—
18. Sh. Iohd.A.R. Khzn CZ.01:45 —- 01.07.91 -- ~do-
19. Sn. E-P..:‘\To RiZ\fi 05.12.47 ST 30.09.91 - ...do_.
0. Sh, :.7 Raips 31.12.47 - b2 o
1. Sh. 1, sas ' : ' ; TaeT
b SR lvey 0€.03.52 -—  26,07.91 -- ' : ~-do-
- 1
- :‘__. S‘ha \l P,K. Pema?]at 03. 10. ;;:L - — 29005.92 - (a) F. 1//87/’91"'R0307 Dtdn 20.02.92
! 3 . (b) F.24/19(1)/22-27.6 Dt3.24.01.95
23« Sh. 7.X. Tiwari . 21. %23 -=  20,06.91 - (a) Fr1/19(22)/90-AU.III Dtd.14.05.91
- - ' : (b) F.2/12(31)/92-2U.6 Dt3d.24.01.95
R Contde....3/=
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Sh. GO"\:‘:':.’_«“: =

Sh, PeXo Fz==23 T2.01445
Sh‘ B' C‘ 3‘::i§ :3«::1950
Dr, Z, JETm 7T J=- T0,12.50
She Shekrzz Chzuai—> -22.05.52

- m— e e et Gl e e

— 24,06.92 --

— 16.07091 -

- 18.O5'92 -

- 09.07.93 -
- 28.07.91 -=

- 26.,09.91 -

ko 30005.92 -

—— 25. 10.91 -
- 30.07.92 —_—

—— 19:05.92 Loo—

- 15.07.21 ——
—— 19. 09.91 and
— 13.05,92 T

- 31!07891 -=

'(

- e e e ww M em ew ™ e e

?l
?.4/19(1)/92-2U. &

.1/12(22) /e(-AU.
LA4/19(1)/92-8U. 6

I'SF—\ >

4/1¢(1)/92-£U. ¢
_do_

.1/1¢(22)/9:-AU.
.4/12(1)/92-8U. 6

(a)7.1/87/51-R. 7 Dtd..
(b) 7. 4/19(1)/92“U 3

-do- -

9(2’>)/9—~1U~’“Ii Dtd. 14,05
©(1)/92- U« 6 D=3.22.01.95

-_— - - - - -

/87/91-R.IV Dtd.20,02.22

Dtd.24,01.95

ITI Dtgd.14.05,
vaOZAoU_L- /S’

/87/01 R.IV Dt3.22.02.52

Dtd.24,01,95

I1x Dte.14 05.91

20, 02.92
Dtd.24.31 °5

o/'

(1) /92405 Dta.24, O‘ 95

IT Dtde14,05.91

F.1/87/¢1-R.V Dt3,20.02.
(b) F.b4/19
—-do-— :.
(a) F.1/19(22)/962U.1
(b) P.4/19(1)/924U.6 Dtd.24.01.95
-JO—~ «
-3JOo— .

(a 1,37/9 1-R.- Dt4,
(b

a

b

I,cJ I;J

) Fo.

) F.

)
)b)

2C, 02.,é

4/15(1 )/0243«6 DtG.24.01.95

1/10(”2)/9(*U-TII Dtd.14.05.91
4/10(1)/02-J 6 Dta.24, 01.95

COnEda. vr b/



Sho p' K'

Sh. D.M.

Sh- S.fD"
Sh.

Smt. Sz ru
Shri Mchd

© . 12.08.49
01.01.51
16.,04.57
05.01.41

06,003,492

J Cuwotz
« Shefic 02.10.47.

24,07.49. -

o e e o

i
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16.07.91

11.10.93
26.06.92
14.05.§§

05.08.91

©02,07.91

05.08.91

TRNT A ke ks Thktk g
'k***ﬁ********ﬁ*ﬁ-

TR A

IR ***k*+k**%****%***

() r41/87/91-R, IV Dt. 20.02.92
(b) Fa4/19(1)/92-AU. ¢ Dtd.24.01,95

(a) r.1/19(22)/©o-AU.III Dt.14,05,91
(b) Fai/19(1)/92-2U.6 Dtd.24,01,95 °

() F.1/87/91-R. TV Dtd.20,02.97
(b) Fed/19(1)/02-2U.¢ Dtd.24.01,95

~do-
—do~
(=) F.1/19(22) /00-AU.TTT btd.14.05.91
(k) F.4/19(1)/92-2U.6 Dtq.24.01. 95

-3~
-do~

Kt
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N / l DU?) Cthapeii
e ) , 7 nADRIO v
z// b \ ,(1/ - " Govwrnmmt of Indiall, IHOWA AL a’
@ﬁ@mﬁ%@&ﬂ (zﬂ 2‘ C~i,// _ Dlroctorate Gonwrdl All I dLafRdﬂib T '
h L i 4 fa ee e e s wa
[ . Vi“,/ //// . | ae , J ". ¥ . e
| - S aquj . e
: Noﬁﬂzzolz/l/%.‘u(/\ | bow Lelht, dta'ged Ll}b 23,0, 2.
-a;(:’.'r ' ‘ ("('\,v. / e eqes o8t
OJJ o JOG-SI(A) 1rin 1cf? / {;
B2l e
: The following traasfers in JTS of IB(P)S are uhereby
“ordered with immediate cffect:-
S No. R Namv. From . TO
l., Dr. R. P, Mlshra, . AIR, Lucknow AIR, Obra
' : (instead of AIR Rynchi)
2, Shri Bhoop Singh AIR,Jullundhar AIR,Agra |
3. Shri S, Chakraborty AIR,Bhswani Patna AIR Cuttack
4. Smt. Nayyar Sadruddin AIR,Now Delhi AIR, Bhuwani Pataa
5, - Shri M.K. Bhuyan. AIR,Haflong AIR,Gauhzti
6 o Shri Chebin Mehdi AIR,Gauhati - AIR,HaTlong
2. Shri M.K.Bhuyan, ~$D willi, “howzver, aot be entitled for

any IH/DA etc since his transfnr‘r”“b.én done on request.

3.  Shri 5. K. Chakraborty and Shi-i L.K Bhuysn nSDs will
relinquish the charge of their j:0scs end proceed to join their
new assignmenlts only aftce Lheir substitutes take over.,

"xf’““/%f\u_,»r””'
({Ts S, WeGI )
Dy, Dirzctor of administration(P)

. for Director General,
Copy to i~

L. Officers concurnud, /
2, /G AT .uvlrrww/k)ln*n/JuJJ\ﬁ)ﬂ o fegea/Bhewand Raban/
L Cubt é\clc/an D el lid/H) £ Long/Crubbsd
PAOUIRLA) , Mdn, ' of J“H AR Budtddng, New l)t}“ll.
PS to UG/BUGS/D Lr(n 1) Wl a/ibig
Mindstry of ARIAD) (uhP1 Vi'dy Shvama, US(1a) ), New Dalhi,
Vigllance SoctlonfS-l1L Suctdon, DGt

Yh: Progldent 1S C/o TalLS, _u[H Naw ol ., :
Porsonn) filus of thy officers coac rivitl : :
Guard fila,

AR 20N R Sl O RN
e o o ®» = ® =

B

._.\/(—

Sp.re copies - 20 -
: fOIfJIF'FLg\\GOH“T1].

/Aut ek

WQ UG
ﬂAVoeal

o ASSTT, btatiof/blre t
- for Statian Directgr?r

//{ ()l) m(] * e n (b o
- gt (e

7/7/ ”‘é&@ \ |

, & A TREIN 3 A T N P o
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et . GOVT . OF ASS AL |
ORDERS OF ‘THE DIRECTOR OF HEALTH SERulccs...Assam,. GUWAHAT ™
No, Hsc/Amllo/RZ/93/5373 ::..,- "Dawd-cu'u-dhati,the 19-7-95 -

'Shri/Sm-l-)A./D,t Chabln Medhi, Asstt, Statlon Dixootor.

V- . :
S A.Ll India Radie .Guwahnu-ao . L L
} t ’ ta
; “*“,18 alloued to undergo the neces&ary medloal eyamlnatlon and
treatmant at the Apelle’ Hospltnl, Mﬂdras. O SR
;_M;W?;'W L M_:.; w duB to hlS/hbJ lllness Flom N hronic R
— Hepatitiso. . . .. .. R
: ‘Y-- - An escart is allowed to accompany hlm/hLl to ancd From
Mdd‘lESO .
. \‘ L C g "" , - | ;,’ ' | ',1'\_". ,{,. . 'Sd/_‘uur" p. Dhnr. '
. AR R “Viroclor of Hoalth Sorvican. Anuan,
- ' Hengrabari, Luyahati-G.
,-memo',m,, 5"'5C/,,..APQH@/?Z/?S[?W???!MDatecl Guuahati F o 13{(-:95..
'Copy ,f"or'ue.rded to i~
Y1) rm Mtdlcal uupullntundont ApOllﬂ Hﬂﬂpitalo Hadrag.
o //{ o ' $o3
/2)/UJ ' btatien Directox All lndia Radio, ‘Guwahati-3.
. A {q_ ol
sy 3) Shrs. Chabin Madhs, Asstte Station Director,A.I.R. Guwahatio

! ll
-
Bl
' (Mf]’«\i\
R Jt, Director of Heglth Service:r,
ftgested. o N _Assan,, Hongrabar i, Guwshetizg,
VQ%bXZ uAa
Advorate, rL\ 6

7 o



,. D, MIHIR SAIKIA, MD., FACA (USA) - 23~ ] ANN]:’XUQE J

' ., %\cmx::i'ru")hm‘int & Ninbowlogist Nabaniti ond
N Clandmi _
L './) | Guwahati-781 003 q/
Associate Professor in Endocrinology : Assam :
Dopariment of Madicing
Chatthiih Medieal Colleage Fhona U RN |

’ aw;@ Chorkis /W..

Rz ko {0 L&_ﬁ%g Lol

’8)1) Chalocn MedAD , hast ;Q?/a Alzhz)
MMK AR Paod ) o
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S .
Ga\uhati Medical Colloge Hospital T
\ N Pated Guwahati the.. ('/ 0. Q3 qf\
(MIDICAL CRITIFICATE) |

WlIOM IT MAY CONCERN

¢

1O, b & m@w

- This is to c,cm[y that Shrf/ Smti... KawM
~was 11catcd as an in-door [ out- .door paticnt D oo q H"’* A [\/ PO C(\)}D?‘/
Vi of Mcdxcal College " Hospital, Guwalmh £1OM e 2 50/ Qloan o ey e -
T o aaand was [ is suffering from.. . <\ 7. Mflx\ PEJVL‘C..—V\/LM*.‘"" ‘
mot; v\aw(’__,,,/q&qg:#f&a/w;w&_ Cungl o tadroA F/w@ s Coraterd Ll -2
ke rest for. é(M wzék// d;fo/S/ momhs with % ]

{97 “““’““NLB {She \QLBS/lS advised to ta
S50/, 010 %5////?[ - | R R

effect from..
Now }w’ | she. 18 ﬁt to resume his. duties.
-
e
. l').;' ‘
y i - ‘ ‘cm i ' l ‘ u';" !
COUﬂtCI SlgﬂCd. @opx. i . ‘ (\\ Slgnat\lle....‘ n‘nun aend s.ln Hu "“.,f“-lﬂ_.'.‘; '.; ,I)i
. ’ X\Acd“"’ Sealuu NYYRELCI AL --n.nn"luf Al :\n'“unv' ,‘

VN
N‘ o
\\“*




i - 25 -

N
LS

ANN EXU RE~ 4

DIRECTORATE GENERAL : ALL INDIA RADIO

INDIAN POSTS & TELEGRAPIH DEPARTMENT
INLAND TELEGRAM

cLass TIME = NO. OFFICE OF ORIGINX DATE S.I. WORDS

AKASHVANT
GUWAHATI

REPRESENTATION OF CHABIN MEDHI &SD CONSIDERED AND REJECTED(.)
RELIEVE HIM IMMEDIATELY WLTH INSTRUCalﬁN T0 REPORT FOR DUTY

AT HAFLONG (.) REPORT COMPLIANCE (.).

AIR GENERAL

-m————-n——mu——-h-—_-—————_--————-—.—-——--——--—c—-—c—-‘—--—-—--n—

; | |
(NOT TO BE TELEGRAP HED)

v No. 4/9/77-S1(a)  New Delhi, thm dated 01.10.1996 (7

sd/-
Dy, Director of Administration (P)

3 _ ' ) For Director General

& GOVERNMENT OF INDIA
' DI RECTORATE GENERAL : ALL INDIA RADIO

No, 4/9/77-SI(A) New Delhi, dated 01.10.1996
Copy forwarded by post in confirmation to :
1. Station Director, All India Radio, Gauhati for inférmation

o and necessary action. Action taken report may please be
sent for appraisal.

5. Station Engineer, All India Radio, Haflong.

3, Shri M.K. Bhuyan, Assistant Station Director, All India
Radio, Haflong.

b 4, Shri Chabin Medhi, Assistant Station Director, ALR, Guwahati
- for imfurmmEkkmm necessary action,

Ad*z 53/~

z For Director General.
b ?QQJ;%Z 2\ e
RAVy ol
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TR COHCATOORE SRR FEHCCA _

CUESSOA D7ER NEWDELMIAN GrE 4w
CHMKEINGH BTATION NTRECTOR
AAGHVANT GUWAHAT T

P“'HUR1ILUFFJRSTOPTUPFN 2 COME T IM WHE [HEE Clan
BEEM REL 4 _

SUEDTE NO? BYHE-SHOULD PERELIEVEDTO JOTH AT HAS fnG

PYTRE !
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GTATLON DIRECYORS
At.l INDLA RADLO, Y,
CHANDMARL s GUWARATY. 781003 /
AKASHVANT : LS
) . . ) ) ; /
. k /-
FLEABERELLEVE  SHRICHABRIN MEDHLASDIMMUTELY UNDER ORDERSOF 1 RARSEER
10 ) . . o

ALK HAFLONG AND REPORT COMPLIANCEC+)
AKRGENERAL '

(3 =

ONDCCDD253 DNDMSS2375
HCAMSS1112
FGHEDEDR110
PANNN '

Attpsted.
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[ANCEXCURE T |

To +
The Director General,
By name 8hri T.S. Nepj DDA )
All India Radio, Akauhvani Bhavan,
Parliament Gtreet
New Delhi ~-110001
sir, (oo prepen clcm )

I with due deference woule like to lay before
you the followling few lines for favour of your kind
considerations and congruent orders.

That Sir, I have been under order of transfer
vide Directorate letter No. A-22012/1/96-SI(A) dated
28.8.96 and order No.45/96=-3I(A) in the same capacity as
Asstt. Station Director to AIR: Haflong. I have not however,

- sent any representation in this regard to the Directorate

till date. But I am really shocked and surprised to receive

a post copy of “the telegram Ne. 4/9/77-31(A) dated 1.10.96
saying that my representation was not considered and summarily
rejected by the Directorate. It appears that to accommodate
somebody I hqve been singled out 'to be pushed away and the
whole process of my transfer order has been of malafide
interest of some quarters at the Dirgctorate. There are a

few persons who are senior to me at Guwahati have already
completed their tenures. But it is to be mentioned here that

I have already served difficult Stations like Gangtok ,
Shillong and Dibrugarh for several years. More=gyep I am

a Chronic Hepatitis patient under treatment of Apollo Hospital
Madras. I was advised by the Directorate of Health Services,Assam
vide letter No. HSG/Apollo/22/93/5378 dated 19.7.95 for further
treatment. ( Copy enclosed). I am also enclosing a copy of
certificate of Dr, Mihir Saikia, Asstt. Professor ,Guwahati
Medical college for fegular assessment of my cardiac status.

It is also to be mentioned here that my wife

Smt. Kalpana Medhi has been suffering from F.U.B with pelvic

infection and she may need hospitalisation and surgical
treatment and hence needs constant attention of myself. She
was advised by the attending Professor, Guwnhnati Medical collepge
to take res*t for six months till April, 1997. (copy enclosed).

In view of the above facts I fervently requést
you to kindly look into the matteér and consider my case
sympathetically to stay my transfer order for atleast for
another six months for which act of your kindness I shall

remain pgrateful to you.-

YWith regards
K@dkﬂ;ﬂl U q(: ‘ ' lﬁ o ’ Yours faltqfully,

Ldvoosia,

WY - s { Chabi ﬂidh )
ﬁ{i 1xk‘? DArechor,
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